STATE OF H P. & ANR

JAGAT RAM
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N THE SUPREME COURT OF | NDI A

Cl VIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO_ 5364 OF 2011
(Arising out of SLP(C)NO 18694 OF 2011 @ CC NO. 2297)
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VERSUS
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RESPONDENT
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04 OF 2011 @SLP(C)NO 18753 OF 2011 CC 5120
05 OF 2011 @SLP(C)NO 18754 OF 2011 CC 5228
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ORDER

Del ay condoned.
Leave is granted in all the Special Leave

Petitions.
In view of the order passed by this Court in
G vil Appeal No.4040 of 2011 (Arising out of Special Leave

Petition (C)No.362 of 2008) etc.etc. in State of H macha

Pradesh Vs. Sarab Dayal on 5t My, 2011, the inpugned
judgnment of the High Court is set aside and the matters are
remtted to the High Court for fresh consideration. The

appeal s are disposed of, |leaving the parties to bear their

own Ccosts.
................... J.
( DALVEER BHANDAR! )
................... J.
( DEEPAK VERWVA)
NEW DELHI ;

11TH JULY, 2011



